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KARNATAKA LOKAYUKTA

No:Uplok-2/DE/317/2018/ARE-8

M.S.Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru - 560 001.
Dated: 25/07 /2022

ENQUIRY REPORT

Present : Rajashekar.V.Patil
Addl. Registrar of Enquiries-8,
Karnataka Lokayukta,
Bengaluru.

Sub:-The departmental enquiry against (1) H.G. Srinivas,
Panchayath Development Officer, Kottati Grama
Panchayath, Mandya Taluk and District and (2) Sri.
Puttaswamy, Secretary, Kottati Grama Panchayath,
Mandya Taluk and District - reg.

Ref:-1.Government Order. No.RDP.190.GPS.2017,
dtd.19/04/2018.
2. Nomination Order No.UPLOK-2/DE-317/2018/
ARE-8, Bengaluru, Dated: 06/07/2018.
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Present Departmental Enquiry is initiated against DGO-1
and 2 on the basis of the complaint lodged by one Sri.
Cheluvaraj resident of Mothahalli village, Kottati Hobli,
Mandya Taluk, Mandya, (herein  after referred as
‘Complainant) against (1) H.G. Srinivas, Panchayath

Development Officer, Kottati Grama Panchayath, Mandya
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Taluk and District and (2) Sri. Puttaswamy, Secretary, Kottati
Grama Panchayath, Mandya Taluk and District, who lodged a
complaint before Karnataka Lokayukta u/s 9 that was taken

up for investigation.
2. Brief allegations made in the complaint are that:-

Complainant Cheluvaraj resident of Mothahalli village, Kottati
Hobli, Mandya Taluk and District, is residing in the said
village. His father Bokkaiah S/o Javaraiah was granted a site
which was part of 4 Acres of land situated at Harijan Colony of
the village under the Karnataka Gazette Notification order
No.145/AQYT/69, dtd.30/09/1969 and the relevant Saguvali
Chit was granted in favour of his father with condition. After
allotment of the said site on 06/03/1987 with license granted
through the Grama Panchayat constructed house measuring
20 x 10, 22 x 40 and remaining half portion was kept vacant
measuring 26’ X 52’ and Assessment number was given as No.

144.

3. Complainant’s father Bokkaiah died on 22/11/2004 after
lapse of ten years on 07/05/2014 complainant gave Varadi to
the Kottati village Grama Panchayat to change the Assessment
No.144 in his name, for the remaining site measuring 26 x 50.
But his application was rejected on the ground that the site
was not standing in the name of his father, but it was
transferred to Smt. Sharada W/o Ramesha and further allege
that DGO 1 and 2 in collusion with the elected panchayath
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members has illegally changed the katha in name of said
Sharada by deleting the name of his father Bokkaiah from the
panchayat records. In this regard, he lodged a complaint

before Lokayuktha.

The then Lokayuktha registered the case No. Complt/Upalok
/MIS/3643/2015 and preliminary enquiry was conducted by
DRE-1.

After completion of the enquiry and after assessing the records
the then Hon’ble Uplok arrived at a conclusion that DGO-1
and 2 have committed misconduct as per Rule 3(1) of KCSR
CCA Rules 1966 and recommended for initiation of the
departmental enquiry to the appointing authority under 12(3)
of Karnataka Lokayuktha Act 1984 and recommended to
initiate proceedings of 14(A) of KCSR and CCA Rules 1957.

In view of the government order sited at reference (1) the
Hon’ble Uplok-2 vide order cited at reference (2) nominated
this Additional Registrar Enquiries-8 framed articles of charges

and conducted enquiry against DGO-1 and 2.

On the basis of the nomination, articles of charge was
prepared under 11(3) of KCSR & CCA Rules and concerned
DGO-1 and 2.
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Articles of charge was served on DGO-1 and 2 and they
appeared before this disciplinary enquiry authority on
20/09/2018 through NKD Advocate and filed objections.

DGO-1 has filed his objections contending that the site in
question was standing in the name of father of the
complainant Bokkaiah which was given Asses.No.144 with
measurement 26 x 52 and one part of the said site, Bokkaiah
father of the complainant had transferred the site in the name
of his sister Sakamma by executing a consent deed
dtd.13/08/2003 by recurring Rs.10,000/- on the basis of the
same, resolution was passed and the property was transferred
in the name of Sakamma and after that said Sakamma
transferred the said site in question in the name of her
daughter-in-law Smt. Sharadamma by executing one more
consent deed on 4/3/2015 and the same was placed before
panchayat committee and general body and with the majority
decision of the panchayath the site at demand assessment
No.144 to the extent of half and was transferred in the name of
said Sharadamma and the remaining portion to still stands in
the name of Sakamma sister of deceased Bokkaiah, father of
the complainant and his sister Sakamma and some portion in

the name of second wife of his father Nagamma.

In this context, application filed by complainant to change the

katha in his name pertaining to katha No.144 was rejected.
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11. DGN-2 has also has filed his comments/ objections repeating
the same contents raised by DGO-1 and has specifically
contended that the katha No.144 was changed in the name of
said Sharadamma on the basis of the consent deed executed
by her mother-in-law Sakamma whose name was entered on
the basis of the consent deed executed by father of the
complainant Bokkaiah in the year 2007. In this regard, the
DGO-1 and 2 have filed the documents executed by father of
the complainant Bokkaiah in favour of his sister Sakamma
dtd.13/08/2003 and executed the same after collecting
Rs.10,000/- from her.

12. Further both DGOs contended that they have not committed
any mis-conduct as public servants. Hence prayed to drop the

proceedings initiated against them.

13. Further the complainant has filed his detailed rejoinder
reiterating the allegations made in complaint, that DGO-1 and
2 have illegally changed the katha in the name of Sharadamma
W /o Ramesha though it was standing in the name of his father
Bokkaiah granted to him under Gazette Notification on

30/09/1969.

14. After written statement was filed plea was recorded. DGO
denied the articles of charges accordingly, matter was posted

for enquiry.
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In order to prove the articles of charge and allegations made
against DGO presenting officer got examined complainant as
PW.1 and another witness as PW.2 and got marked Ex.P.1 to
Ex.P.10 and defence DGO got marked Ex.D.1 to Ex.D.5. and

case was posted for arguments.

Heard the arguments of P.O. and DGO Advocate and DGo

Advocate filed written arguments.
Following points arise for my consideration;

Whether the Charge leveled against DGO-1
Sri. Srinivas and DGO-2 Sri. Puttaswamy,
Secretary, is proved by the Disciplinary
Authority?

My answer to the above point is in the 'Negative for the

following:

REASONS

In order to prove the allegations made in the Articles of
Charges the P.O. has examined PW.1 complainant and has got
marked Ex.P.1 to Ex.P.10 and DGO 1 and 2 got examined
themselves as DW.1 and 2 and got marked Ex.D.1 to Ex.D.S.

PW.1 complainant has stated in his oral evidence that his
father Bokkaiah died in the year 2004 leaving behind his

deceased wife and two sons i.e., himself and his brother
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Siddaraju and his father had contacted second time with one
Nagamma who was issueless, his deceased father was granted
an open site situated at Kottati hally under the Karnataka
State gazette notification in the year 1969 by issuing a
Saguvali Chit and the deceased father had constructed small
house in one portion of the site by obtaining license from the
panchayath measuring 20x 60 and the remaining portion was

kept vacant in katha No.144 was given by grama panchayath.

Further he has stated in his evidence that though his father
died in the year 2004 his name continued to be in panchayath
katha. On 7/5/2015 he gave Varadi to the grama panchayat
to enter his name as a successor of his father in the katha
records bearing No.144 but the same was rejected by DGO-1
and 2 stating that katha No.144 is not standing in the name of
his deceased father, same was transferred in the name of sister
of his father then again transferred in the name of
Sharadamma daughter-in-law of said Sakamma. In this
regard, he has lodged a complaint and he has got marked
Ex.P.7 complaint lodged before Lokayuktha, death certificate of
his father as Ex.P.2, demand Assessment record of katha

No.144 as Ex.P.1 and his rejoinder as Ex.P.8.

PW.1 has been cross examined by advocate for DGO-1 and 2
and it is elicited that, said katha No.144 of panchayath was

standing in the name of his father but deceased father



23.

24.

13
Uplok-2/DE/ARE-8/317/2018

Bokkaiah has transferred part of the said site measuring 26 x
52 which is part of katha No.144 in favour of his sister
Sakamma on 13/08/2003 and further Sakamma transferred
to daughter in law Sharadamma, by executing consent deed
dtd.04/03/2015 supported by resolution passed by grama
Panchayath and after this remaining portion of the site relating
to katha No.144 remains in the name of said Sakamma and
deceased Bokkaiah and in the name of second wife of deceased

Bokkaiah.

Further effort has been made to bring the contentions of the
defence in the cross examination that the present complainant
has filed this complaint without taking the consent of his other
brothers and admission has been brought in the cross
examination that Sakamma is the sister of his father and
Sharadamma is the daughter-in-law and Ramesh is the son
and they are in possession of part of the site on the basis of
the consent deed executed by his father earlier on 13/08/2003
and then his father’s sister Sakamma. Further it is brought on
the record that said Sharadamma who is in possession of the
site has constructed house as a beneficiary in Housing

Schemes introduced by the Government.

PW.1 in support of his evidence produced documents Ex.P.1 to
Ex.P.10, they pertain to the extract of on demand register of

katha No.144, death certificate of his father and license
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obtained by his father and his requisition before Panchayath to
change his katha. Further they prevented to change of katha
property No.144 in the name of Sharadamma transferred from
her mother and other Panchayath records and Nagamma and

others.

Close perusal of evidence of PW.1 and contents of Ex.P.7,
would make it clear that the father of the complainant-PW.1
died on 22/11/2004 and on 07/05/2015 the complainant
believed to have filed application to change the katha in his
name after the death of his father and it is received on
07/05/2015 by Panchayath and the application is un-dated.
No explanation afforded by the complainant or the presenting
officer that why PW.1 did not verify the Panchayath records
pertaining to property No.144 of Mothahalli village from 2007
to 2015 standing in the name of father of complainant. This
doubtful circumstances and behavior of PW.1 creates doubt in
the mind of enquiry authority that he was in knowledge of the
fact that his father had executed consent deed in favour of his
sister Sakamma and it continued in her name from 2003 till
04/03/2015 and the said change of katha in the name of
Sakamma sister of complainant’s father was existing and
changed on the basis of the consent deed executed by
Bokkaiah and it is supported by Panchayath resolution and
further he was aware of the fact that sister of his father

Sakamma continued to be in possession of the said open space
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till 2015. Further the said Sakamma transferred the property
in the name of her daughter-in-law Sharadamma by giving
Varadi to the Panchayath. After lapse of 1ll-years the
complainant has woken up from his sleep and then has given
Varadi to the panchayat to enter his name in the katha extract
of property No.144 of Mothahalli village, received on
07/05/2015 by the Panchayath.

DGO-1 and 2 in support of their rebuttal evidence have got
examined themselves as DW.1 and 2 and have consistently
stated with regard to change of katha in respect of the property
No.144 of Mothahalli village and they have produced the
demand register extract in the name of Sakamma marked as
Ex.D.2. Ex.D.3 which discloses to the fact that Sakamma
sister of complainant’s father was in possession of the property
from 2003 to 2015 and as per the resolution of Panchayath
dtd.27/03/2015 was transferred to her daughter-in-law

Sharadamma on the basis of the Varadi given by her.

The Panchayath resolution copy supporting the change of
name of Sharadamma in katha from her daughter-in-law is
marked as Ex.D.3 and the said entry was made in the name of
Sharadamma by giving vide publication in the village and
waiting for one month to receive objections by the public
having interest in it. further it is seen that nothing is so
elicited in the cross examination of DW.1 and 2 to arrive at a

conclusion that DGO-1land 2 have acted beyond the scope of
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their powers in changing the katha illegally in the name of
Sharadamma or rejecting the application of complainant PW.1
filed by him before Panchayath dtd.07/05/2015.

28. It is relevant to note that, father of the complainant has
transferred the property in the name of his sister Sakamma by
executing consent deed and her name has continued in the
Panchayath records from 2003 to 2015 until she filed
application to transfer the property in the name of her

daughter-in-law Sharadamma.

29. It can be inferred that the complainant PW.1 is not sharing
good terms with her mother-in-law Sakamma i.e., sister of his
father has kept quiet for almost 12-years from 2003 to 2015
and it is admitted that his father Bokkaiah has died on
22/11/2004 till 07/05/2015 he has not taken any steps to get
his name entered in katha extract pertaining to property
No.144 of Mothahalli village. Further DGO-1 and 2 have
bonafidely acted on the proceedings and the documents
existing in Panchayath records from 2004 to 2015 and after
assuming the charge acting on the existing entry pertaining to
the name of Sakamma in VPC No.144 on the basis of
application filed by her daughter-in-law Sharadamma and with
her consent the katha has been changed in the name of her

daughter-in-law Sharadamma.

30. After closely assessing the evidence of DW.1 and 2 and Ex.P.1
to Ex.P.8, it is difficult to make out that DGO-1 and 2 have not
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committed any dereliction in duty and misconduct as

panchayat secretary at relevant point of time.

So to sum-up, complainant has filed application before
panchayath on 07/05/2015 to change the katha in his name
pertaining to property No.144 of said Mothahalli village,
though his father died in the year 2004 but no proper
explanation is provided before enquiry authority about the
delay in filing the application before Panchayath to change the

katha in his name.

The disputed property was standing in the name of Sakamma
sister and father of complainant from 2004 to 2015 and it was

not challenged by PW.1-complainant.

DGO-1 and 2 during the tenure of their office they have not
tampered any documents nor they have changed any katha of
property without giving notice to public or followed the

property procedure.

It is seen that the change of katha in the name of
Sharadamma from Sakamma is supported by Panchayath
resolution and the resolution is passed with the majority of the
consent of elected Panchayath members and as per
Panchayath Raj Act public rules, katha pertaining to property
No.144 has been changed by the DGO-1 and 2 and have not

attributed any misconduct acting as public servant.

:\ &]: A E}F\I\‘}’
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In view of the elaborate discussion made above, this enquiry
authority is constrained to hold that, the charges framed
against DGO-1 and 2 are not established. In the result above
point is answered in the ‘Negative’ and I proceed to record the

following:

FINDINGS

The Disciplinary Authority has not proved
the charges leveled against the Delinquent
Government Officials (1) H.G. Srinivas,
Assistant Director, Taluk Panchayati,
Nanjanagudu, Mandya and (2) Sri.
Puttaswamy, Secretary, Kottati Grama
Panchayath, Mandya Taluk and District.

Submitted to Hon’ble Registrar,
Karnataka Lokayukta, Bengaluru for
further action in the matter

,_JH JL/\L (“\1—\ 2 C
(RAJASHE R V PATIL)

Additional Registrar Enquiries-8
Karnataka Lokayukta, Bengaluru.
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ANNEXURES

1. LIST OF WITNESSES EXAMINED ON BEHALF OF

DISCIPLINARY AUTHORITY:

( PW1

Sri Cheluvaraju

LIST OF DOCUMENTS MARKED ON BEHALF OF

DISCIPLINARY AUTHORITY:

Ex.P1 Assessment record of katha No.144 (Xerox)

Ex.P2 Death certificate of complainant’s father.

Ex.P3 License issued by Kottati grama Panchayath to
complainant’s father Bokkaiah (Xerox)

Ex.P4 Application issued to President of Kottati grama
Panchayath by the complainant. dtd. Nil (Xerox)

Ex.P5 Form No.I (Complaint) (Xerox)

Ex.P6 Form No.-1I (complainant’s affidavit)(Original)

Ex.P7 Complaint lodged before Lokayuktha by PW.1

Ex.P.7(a) | Signature of complainant.

Ex.P8 Comments submitted by DGO-1 to Hon'ble
Lokayuktha dtd.: Nil and xerox copies of
enclosures

Ex.P.8(a) | Xerox copy of cheque issued by State Bank of
Mysore.

Ex.P.9 Letter of Secretary Kottati grama Panchayath
dtd.19/04/2017 and enclosures

Ex.P.9(A) | Form No.9 issued by Kottati grama Panchayath to the

& (C) complainant.

Ex.P.9(B) Form No.9 (a) issued by Kottati grama Panchayath to

& (D) the complainant.

Ex.P.10 | Reply submitted to the Lokayuktha office by the

complainant dtd.05-09-2017 and enclosures




20
Uplok-2/D E/ARE-8/317/2018

2. LIST OF WITNESSES EXAMINED ON BEHALF OF DGO :

DW1 Sri Puttaswamy D. Secretary, Kottathi
grama Panchayath, Mandya.

DW2 Sri. H.G.Srinivas, Assistant Director, Taluk
Panchayathi, Nanjanagudu, Mandya Dist.

LIST OF DOCUMENTS MARKED ON BEHALF OF DGO:

Ex.D1 | School admission certificate

Ex.D2 Extract of Tax register of Kottathi grama
Panchayath pertaining to Sharadamma

Ex.D3 Public Notification of Kottathi grama Panchayath
Ex.D4 Gazette Notification dated 14/03/2013

Ex.D5 Requisition given by complainant Cheluvaraju-
PW.1 to President, Kottati grama panchayath, dtd
| NIL

|
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(RAJASHEKAR.V.PATIL)
Additional Registrar Enquiries-8
Karnataka Lokayukta,
Bengaluru.



GOVERNMENT OF KARNATAKA
J.m

KARNATAKA LOKAYUKTA

No.UPLOK-2/DE/317/2018/ARE-8 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560001
Date: 30th July, 2022.

RECOMMENDATION

Sub: Departmental Inquiry against Shriyuths:

(1) H.G.Srinivas, Panchayath Development Officer,
Kottatti Grama Panchayath, Mandya Taluk and
District.

(2) Puttaswamy, Secretary, Kottatti Grama
Panchayath, Mandya Taluk, Mandya District-
reg.,

Ref: 1) Government Order No.@@w/wwr@wo@/zm&
Bengaluru, dated: 19/04/2018.

2) Nomination Order No.UPLOK-2/DE/317/
2018, Bengaluru, dated: 06/07/2018 of
Upalokayukta, State of Karnataka, Bengaluru.

3) Inquiry Report dated: 25/07/2022 of

Additional Registrar of Enquiries-8, Karnataka
Lokayukta, Bengaluru.

kkkkk

The Government by its order dated: 19/04/2018 initiated

the disciplinary proceedings against (1) Shri H.G.Srinivas,
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Panchayath Development Officer, Kottatti Grama Panchayath,
Mandya Taluk and District and (2) Shri Puttaswamy, Secretary,
Kottatti Grama Panchayath, Mandya Taluk, Mandya District
(hereinafter referred to as Delinquent Government Officials, for

short as DGOs No.1 and 2) and entrusted the Departmental

Inquiry to this Institution.

. This Institution by Nomination Order No. UPLOK-2/DE/317/2018,
Bengaluru, dated: 06/07/2018 nominated Additional Registrar of
Enquiries-8, Karnataka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct Departmental Inquiry
against DGOs No.1 and 2 for the alleged charge of misconduct,

said to have been committed by them.

. The DGO No.1l, Shri H.G.Srinivas, Panchayath Development
Officer, Kottatti Grama Panchayath, Mandya Taluk and District
and DGO No.2, Shri Puttaswamy, Secretary, Kottatti Grama
Panchayath, Mandya Taluk, Mandya District were tried for the

following charges:

evwop~1
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$e0RY 12-06-2007C oo Jrod 4/14 Tod ©.3.3°.~1 &T
Rey BRATHEO. ' ’

QRREW PRSI, BADDITT 308 B RBRTODIRT  HTWSe
TBOBS mﬁmedwd BRON BB &,c?&ﬁ TIW ©potTY  16-04-2015T
BOWODNS JeeF oD 5/3008 000 WTIIRTO, ©.A.F.~1 D), 2 ¥
Qexy) BPRTEeD.

S0BT  Hed AIMIHC  BIOIYY, w30, Hedd
ZTTHT  BIOR W TIE  ©HeORQ  04-03-2015C  H[owsoDnsd
DRFoD 5/10 ToZ WA~ DR 2 ST e Do WHUITH
ENVDIToNE e

e TeYT DUY DT WROIBFBODY, FIRT  L&HTIN
3RO W} TZB URTRY B[R, RFFO WTOZ PITTE RN
AFOFD AeBWI0INTY, ), FIFBTOIONY TOTREF BIFT, IFODY,
3Re0RT HOZ  RPTN  AWTERIT Rems0t  STJQT  DedoHnY
SADER0RTY,  TIFWE IFFO Ao (IFFFI) dodIBIY 19663

(3)(1) o7 (iii)Se DLOFIODNIY, WYOPR WIFBS HANKED.

4. The Inquiry Officer (Additional Registrar of Enquiries-8) on proper
appreciation of oral and documentary evidence has held that, the
Disciplinary Authority has ‘Not Proved’ the charge leveled against
the DGO No.l, Shri H.G.Srinivas, Panchayath Development
Officer, Kottatti Grama Panchayath, Mandya Taluk and District
and DGO No.2, Shri Puttaswamy, Secretary, Kottatti Grama

Panchayath, Mandya Taluk, Mandya District.
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5. On perusal of the Inquiry Report, in order to prove the guilt of the
DGOs No.1 and 2, the Disciplinary A;Jthority has examined one
witness i.e., PW-1 and Ex. P-1 to P-10 documents were got
marked. In fact, DGOs No.l and 2 were also examined themselves
as DW-2 and DW-1 respectively and Ex. D-1 to Ex. D-5 documents

were got marked.

6. On re-consideration of Inquiry Report and taking note of the
totality of the circumstances of the case, I do not find any reason
to interfere with the findings recorded by the Inquiry Officer.
Therefore, it is hereby recommended to the Government to accept
the report of Inquiry Officer and to exonerate DGO No.l, Shri
H.G.Srinivas, Panchayath Development Officer, Kottatti Grama
Panchayath, Mandya Taluk and District and DGO No.2, Shri
Puttaswamy, Secretary, Kottatti Grama Panchayath, Mandya

Taluk, Mandya District.

7. Action taken in the matter shall be intimated to this Authority.

Connected records are enclosed herewith.
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(JUSTICE K.N.PHANEENDRA)
UPALOKAYUKTA-2,
STATE OF KARNATAKA.



